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[MA/952/2019 in IBA/243/2019]

ORDER

On the application filed by the Petitioner counsel seeking for restoration of
internet connection, the Respondent counsel having stated that internet
connection has already been restored, we are of the view that this application has

become infructuous.

Accordingly, this MA/952/2019 is hereby dismissed as infructuous.
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(S.VIJAYARAGHAVAN) (B.S.V.PRAKASH KUMAR)
Member (Technical) Member (Judicial)

Sr



